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Report of the committee constituted by the Hon’ble NGT, Central Zone 

Bench, Bhopal 

In the matter of 

Ghan Shyam &Ors. V/s State of Rajasthan & Ors. 

OA No. 122/2024 

The details of the matter are as under 

1. Applicant:-Ghan Shyam & Ors. 

2. Respondents:- State of Rajasthan &Ors. 

3. Background:- 

Applicant Sh. Ghan Shyam and others have raised the issue of illegal 

allotment of mining lease on Gair Mumkin Pahad 

(Gair Mumkin Pahar referred to rocky lands on which no cultivation) at 

Bhoori Doongri, Village Hanutpura, Tehsil-Shahpura, District-Jaipur, 

Rajasthan. The mining operation are being carried out day and night in 

violation of environmental laws not only in the allotted area but also 

outside allotted lease area. It is further alleged that green area of the hill 

have been damaged with use of high explosives, heavy earth moving 

machines affecting  the human life and health, flora and fauna of the area. 

 

4. Hon’ble NGT Central Zone Bench order dated 20.05.2024 :- 

 

The order of Hon’ble NGT inter-alia says as under:-  

 

“6. We deem it just and proper to call a report on the matter in issue in 

present Original Application, from a Joint Committee consisting of:-  

i. One representative from Collector, Jaipur, Rajasthan. 

ii. One representative from Central Pollution Control Board, 

Rajasthan. 

iii. One representative from State Pollution Control Board, 

Rajasthan.  

7. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support.”  

 

5. Constitution of Joint Committee:  

In compliance of the Hon’ble NGT order dated 20.05.2024 the 

following individuals have been nominated as a member of joint 

committee:-  
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i. Sh. Ashok Kumar, Sub Divisional Officer, Shahpura, Distt. Jaipur -

Rural (Representative of Distt. Collector). District Collector 

nominated SDO, Shahpura vide Office Order dated: 

19.06.2024.Copy attached at Annexure -1. 

ii. Sh. Vijay Sharma, Regional Officer, Jaipur (North), Rajasthan 

State Pollution Control Board, Jaipur. Member Secretary, RSPCB, 

nominated RO, RSPCB, Jaipur North vide Office Order dated: 

30.05.2024. Copy attached at Annexure -2. 

iii. Sh. Sanjay Kumar Mukati, Scientist-B, Central Pollution Control 

Board, Regional Directorate, Bhopal. CPCB nominated Scientist-B 

vide letter dated: 27.05.2024. Copy attached at Annexure -3. 

iv. Sh. Ami Chand Duharia, Assistant Mining Engineer,Kotputli was 

also invited, as special invitee as the matter is related to illegal 

mining. Copy of RSPCB Office Order dated: 04.07.2024for field 

visit is attached at Annexure-4. 

 

6. Field Visit of Joint Committee: 

The Joint Committee visited the site on 09.07.2024 in presence of 

applicants (Ghan Shyam & some other stakeholder) and respondents, 

Copy of the attendance sheet of the Joint Committee Members is attached 

at Annexure-5. 

The following observations were made during the field visit/inspection.  

(i) That two mining leases (Mining Lease no. 164/2004 and 166/2004) 

have been allotted at Bhoori Dungri inVillage Hanutpura, Tehsil 

Shahpura, Distt. Jaipur-Rural by the department of Mines & 

Geology on 21.10.2009-164/04, 166/04(Present Lease Holder Sh. 

Sardaar Mal Jat). Validity of both mining leases is from 21.10.2009 

to 20.10.2059 Copy of Mining lease documents (Memorandum) of 

both the leases are attached at Annexure- 6. 

(ii) Representative of Department of Mines and Geology informed that 

the Mining leases were granted/allotted by the Mines Department 

after ensuring compliance of all the rules. Both mining leases 

having area 1.0 Hectare each. 

(iii) Environmental Clearance was issued to the mines from DEIAA 

vide letter no DEIAA/JAIPUR/EC/2016/1495 dated 31.05.2016 for 

Mesonary Stone @92853 TPA for ML No. 164/2004 and @ 

94292TPA for ML NO. 166/2004. The copy of EC is attached at 

Annexure-7. 
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(iv) Lease holder has submitted application for re-appraisal of 

Environmental Clearance by SEIAA for both the mining leases. 

Copy of the application provided by the applicant attached at 

Annexure-8. 

(v) Consent to Operate (CTO) under the Air (Prevention & Control of 

Pollution) Act 1981 was issued to the both mining leases i.e ML 

No. 164/2004 &ML No. 166/2004. The consent to operate for ML 

no. 164/2004 granted on 11.05.2017 and was valid till 

30.04.2022and consent to operate for ML no. 166/2004 granted on 

23.01.2023 and is valid till31.05.2026.The copy of both the 

consent to operate are collectively attached at Annexure-9. 

(vi) The lease holder has provided the mine demarcation pillars and 

boards for both the mining leases (164/04 and 166/04).Photographs 

Attached at Annexure-10. 

(vii) During the site visit both the mines found non- operational. As 

reported by the applicant, respondent and representative of the 

mines department, the leases are non-operational from last approx. 

one month. 

(viii) It was observed that the mine lease holder has not carried out 

plantation at the mining site as per EC condition. 

(ix) Proper dust suppression system was not observed like water 

sprinkles, tankers etc. 

(x) It was observed that adjoining to M.L. No. 164/2004 and 166/2004 

the illegal mining was there. As informed by the representative of 

Department of Mines & Geology, 3150 MT mineral was illegally 

mined from this area, and Mines Department has already imposed 

penalty of Rs. 14,06,000/- on the lease holder. This penalty 

includes environmental compensation also. Copy of the report 

provided by the representative of Mines Department attached at 

Annexure-11. 

(xi) The Joint Committee also visited to the house of the nearby 

resident i.e. Sh. Ramjilal and found no major cracks on the wall of 

house. The house is approx. 450 meters away from the mining 

lease.  

(xii) There is no public place in 45 meters radius and no residential 

house in 100 meters radius of the mining lease as such effect on 

human life and health is not envisaged.  

(xiii) Lease holder having permission from DGMS for safe mining in 

guidance of Sh. Laxmikant Seth, Mines Manager and Sh Narottam 

Lal Jaiman, Mining mate.  
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(xiv) Signs of Deep hole blasting by the unit were not found on the site. 

(xv) Copy of Mauka Fard prepared by the Revenue Department 

attached at Annexure-12.  

 

7. Conclusion and Recommendations:- 

 

(i) Consent to Operate (CTO) under the Air (Prevention & Control of 

Pollution) Act 1981 was issued to the both mining lease i.e. 

164/2004 & 166/2004. The consent to operate for ML no. 

164/2004 granted on 11.05.2017 and was valid till 30.04.2022 The 

lease owner may get the expired consent renewed before restart the 

operation of ML No. 164/2004and comply with the consent 

conditions. Consent to operate for ML no. 166/2004 granted on 

23.01.2023 and is valid till 31.05.2026. 

(ii) No major cracks were found on the wall of house of nearby 

resident Sh. Ramjilal, Approx. 450 meters from the mining lease. 

(iii) The mining lease holder should ensure that the green belt is 

developed in the area nearby mines and approach roads. 

(iv) Dust Suppression system should be adopted in mining area during 

mining activities. 

(v) Controlled Blasting should be done in proper scientific manner to 

minimize the blasting frequency. 

(vi) Mining Department to have strict vigil to prohibit the illegal 

mining nearby mining leases allotted to the lessee. 

(vii) Whenever mining activity gets started, monitoring of ambient Air 

Quality/Fugitive Emission and Noise monitoring of the mining 

area to be done by the lessee from the authorized MoEF&CC 

recognized Laboratory. 

 

8. Enclosures:- 

(i) District Collector Office Order dated: 19.06.2024. (Annexure -1) 

(ii) Member Secretary, RSPCB Office Order dated: 30.05.2024. 

(Annexure -2) 

(iii) CPCB nomination letter dated: 27.05.2024. (Annexure -3) 

(iv) Copy of RSPCB Office Order dated: 04.07.2024for field visit 

(Annexure-4). 

(v) Copy of the attendance sheet of the joint committee (Annexure-5) 

(vi) Copy of mining lease document in favour of Sh. Sardar Mal Jat. 

(Annexure-6).  
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(vii) Copy of Environmental Clearance to ML No. 164/2004 and 

166/2004. (Annexure-7). 

(viii) Copy of the application submitted to SEIAA for re-appraisal of 

EC(Annexure-8). 

(ix) Copy of consent to operate granted from RSPCB. (Annexure-9). 

(x) Photographs Attached at (Annexure-10). 

(xi) Copy of report provided by Mining Deptt. (Annexure-11). 

(xii) Copy of Mauka Fard prepared by revenue department.(Annexure-

12). 

 

           

 

(Ashok Kumar)     (Sanjay Kumar Mukhati) 

SDM, Shahpura, Jaipur, (Rural)  Scientist-B, RD, CPCB, Bhopal 

           

      
(Vijay Sharma)                    (Amichand Duhariya) 

 RO,RSPCB, Jaipur (North)       AME, Kotputli, DMG, GoR
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rrepcs Rajasthan State Pollution Control Board 
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 
Phone : 0141- 2716804, 2716800 e-mail: member-secretary @rpcb.nic.in 

Helpline No. :0141-2716877 

No. F.10 (606) RPCB/Legal/NGTI2024/ 5 6B 

Kegional Officer, 
Rajasthan State Polution Control Board, 
Jaipur (North) 
Email: - ro.jaipur @gmail.com 

Subject - Hon'ble National Green Tribunal, Bhopal order dated 20.05.2024 in Original Application No. 
122/2024 (CZ), Ghan Shyam & Ors. V/s State of Rajasthan & Ors. 

Sir, 
With reference to above subject matter, it is to inform that the Hon'ble NGT has passed an 

order dated 20.05.2024 and directed inter-alia as follow: 
6. We deem it just and proper to call a report on the matter in issue in present Original 

Application, from a Joint Committee consisting of: 

Date: 3o s-2024 

i. One representative from Collector, Jaipur, Rajasthan. 
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ii. One representative from Central Pollution Control Board, Rajasthan. 
iii. One representative from State Pollution Control Board, Rajasthan. 

7. The Committee is directed to visit the place and submit the factual and action 
taken report within six weeks. The State PCB will be the nodal agency for 
coordination and logistic support. 

You are hereby nominated as member of the committee as well as Nodal Officer on behalf of 
RSPCB with the direction to ensure compliance of Hon'ble NGT dated 20.05.2024. Copy of Hon'ble 
NGT order dated 20.05.2024 is being enclosed for ready reference. 

Enclosed-As above 

Copy to following for Information and for further necessary action -
1 District Collector, Jaipur 

D6 lo6[2y 

Member Secretary, Central Pollution Control Board, New Delhi 

RajKaj Ref 
7635205 

(Vijai N.) 
Member Secretary 

Member Secretary 

Signature yalid 
Digitally signed by Vái 

DesignationMente Secretary 
Date: 2024.05.30143:41 IST 

Reason: Appròve 
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CPCB 

CM-13012/31/2024-LAW-RD Bhopal/ 18082/3 
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Na. 

1 

2 

No- D¸IAAJAIPUR/ECn016 ||49S 
Subject: 

SEAC 
File No. 

39624 

Application seeking environmental clcarance listed against your name in the Table I below under ElA Notification, 2006 for the mining project. The proposal has been appraised as per prescribed procedure in the light of provisions under the ELA Notification, 2006 on the basis of the mandatory documents enclosed with the application viz. questionnaire, ElA, EMP and additional clarifications furnished in the response to the observation of the District Level Expert Appraisal Committee (DEAC), jaipur (Raj.). 
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Environmental Clearance for mining leases/projccts under ElA notificatlon, 2006. 

Categor 
yhten 
No. (in 
Schedul 

District Level Environment Impact Assessment Authority,JAIPUR 
Collectorate Campus, Jaipur- 302016 

I(a)B2 

I(a)B2 

SA`PROYED 

Name of project 
Proposent 

Shri Raghvendra 
Singh, 17, Mhar 
Houzse, Gangapol 
Bazar, Jaipur 

Smt. Sunita Modi 
Wlo Shri Kirodi 
Mal Modi, 34-A 

Shrirampura Colony, Civil Line, 
Jaipur 
97855S26000 
Infoage2014@gmail com 

Table 1 
Detalls of MineProject 

EC for Mineral: Masonry Stone M.L. No.10S/1994 
Area: 1.00 Hect. Khasra No. 
Village: DholiSepatpura 
Tehsil: Shahpura District: Jaipur Production Capacity: 87872 TPA 
EC for Mineral: Masonry Stone M.L. No.621/1993 Area: 1.00 Hect. 
Khasra No.164 Village: Pichani Tehsil: Kotputli District: Jaipur Production Capacity: 164475TPA 

Project 
Cost 
(akh 
Rs.) 

38 

28 

Water 
Require 

meat 

(KLD) 

3.6 

Date: I·0S. 206 

S.0 

Fuel & 
Bnery 

(Ltr 
Per 

Day) 

0.5 

300 

Bavironm 
cnt 

Managea 
ent Plan 
(Lakh 

Rtyear) 

0.5 

0.5 

CSR/ES 
R 

Actvities 
(Lakh 

Rayear)(Radye 

0.2 

Green 
BelP1 

atati 

0.5 

ar) 

0.2 

0.2 

Budgetar 
Breakup 

for 
Labour 
(Lakh 

Ryesr) 

0.45 

0.3 
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66a41222 ()B2 

h6237960 1()B2. ShriSardar Mal 

68, 

69. 

70 

38489 l(a)B2 

37955 I(a)B2 

38130 I(a)B2 

ShriNareshYadav, 
Village Searund 

Tehsil KotputliDist. 
Jaipur 

I/A'PkoVEO 

DhaniGarhwal, Tan-
Jakekala Tehsil 

ShahpuraDist. 
Jaipur 

ShriSardar Mal 
DhaniGarhwal, Tan-
Jakekala Tehsil 
ShahpuraDistt. 
Jaipur 

Smt. 

EC for Mineral: Masonry Stone 
M.L. No.1S/2000 Area: 1.00 
Hect. 

SweetyAgarwal, 
131 Barkat Nagar, 
TonkPhatak, Jaipur 

Khasra No. 1721 Village: Narhera 
Tehsil: Kotputli District: Jaipur 
Production Capacity: 91,814 TPA 

EC for Mineral: Masonry Stone 
M.L. No.166/2004 Area: 1.00 
Hect. 

ShriHari Krishna EC for Mineral: Masonry Stone Mangal, BadiJphariM.L, No.123/2007 Area: 0.75 
Tehsil 

ShahpuralDist. 

Khasra No. 4085 Village: 
Hanutpura 
Tehsil: Shahpura District: Jaipur 
Production Capacity: 94292.I 
TPA 

Hect. 
Khasra No.571 Village: Rajpura Tehsil: Shahpura District: Jaipur 
Production Capacity: 86693 TPA 

EC for Mineral: Masonry Stone 
M.L. No. 164/2004 Area: 1.00 
Hect. 
Khasra No. 4085 Village: 
Hanutpura 
Tehsil: Shahpura District: Jaipur 
Production Capacity: 92853 TPA 

EC for Mineral: Masonry Stone 
M.L. No.219/1997 
Area: 1.00 Hect, Khasra No. 295, 
122, 123 Village: Manoharpura 
(Burahalarmara) Tehsil: Amer 
District: Jaipur 
Production Capacity: 90,000 TPA 

36 

44 

31 

37 

20 

3.6 

3.8 

3.6 

3.7 

0.5 

300 

300 

300 

300 

300 

0.5 

0.65 

0.5 

0.5 

0.4 

0.65 

0.6 

0.5 

03 

0.25 

0.4 

0.2 

0.1 

0.1 

0.5 

0.6 

0.5 

0.45 

0.25 

Jaipur 



76. 37373 

77. 37750 

I(a)B2 

I(a)B2 

Shri ArihantMurdia,EC for Mineral: Masonry Stone 4 Mysore House, M.L. No.83/2006 

Shri Mukesh 
Sharma, 2 Satya 
Colony, Heerapura 
Ajmer Road, Jaipur 

A. SPECIFIC CONDITIONS 

Area: 1.00 Hect. Khasra No. 696, 
675 
Village: Dantli Ki Dhani 
Tehsil: Shahpura District: Jaipur 
Production Capacity: 90000 TPA 
EC for Mineral: Masonry Stone 

M.L. No.12/1996 Area: 1.00 
Hect. 
Khasra No.221 
Village: Mokhampura 
Tehsil: Dudu District: Jaipur 

A`PROVED 

Production Capacity: 90000 TPA 

30 

25 

5.0 

S.0 

300 

300 

0.5 

0.3 

1. Consent to Establish and Operate should be obtained from RPCB before starting production from the mine. 

0.6 

0.5 

0.15 

0.15 

The DEAC, Jaipur after due considerations of the relevant documents submitted (by the project proponents) and additional clarifications/documents furmished regarding to it, have recommended for Environmental Clearance with certain stipulations. The District 
Level Environment Impact Assessment Authority (DEIAA), Jaipur after considering the individual proposals and recommendations of the 
DEAC, Jaipur hereby accord Environmental Clearance to the mines/projects listed in the Table 1 above as per the provisions of Environment Impact Assessment Notification, 2006 and its subsequent amendments, subject to strict compliance of the terms and conditions regarding water requirement source, provisions of CSR/ESR activities, green belt/plantation and budgetary provisions for labour as mentioned in the Table 1 above against the name of the project proponent and also subject to strict compliance of the terms and conditions 
as follows: 

03 

0.3 

2. This Environmental Clearance (EC) 0s granted the mining lease as per details mentioned against hisher name in the Table 1 
above. 

3. That the PP shall comply with all the applicable provisions mentioned in the MoEF and CC Office Memorandum dated 24th June, 2013 
and 24th Decermber, 2013. 4. That the grant of this E.C. is issued from the environmental angle only and does not absolve the project proponent from the other statutory obligations prescribed under any other law or any other instrument in force. The sole and complete. responsibility to comply 
with the conditions laid down in all other laws for the time being in force, rests with the industry / unit / project proponent. Any appeal gsF tanvironmental clearance shall lie with the National Green Tribunal, if preferred, within a period of 30 days as prescribed 

Upder sectie 6pf the National Green Tribunal Act, 2010. 

|77 

Civil Lines,Jaipur 



S. As stated by the.PP, the total water requirement for the project shall be limited as mentioned in column7of the above table. Necessary permission shall be taken from CGWA for withdrawal of ground water. 6., As envisaged, thc PP shall invest at least as mentioned in column & of the above table towards annual recurring cost for implementing the Environment- Management Plan. 
7. Further, for ESR/C.S.R. an amount of as mentioned in column 10 of the above table (towards annual recurring cost) shall be kept earmarked for socio economic up-liftmen activities of the area particularly in the field of education, health, sanitation, other social work (need based) such as drinking wat�r supply, assistance in farming. providing toilets in schools, etc. This amount shall be earmarked, effectively utilized and reflected in the books of accounts. Rolevant report of the same to be made a part of social monitoring and six monthly compliance reports should be submitted to DELAA/SEIAARPCB and MoEF, Regional Office, Lucknow. 8. The mining operations shall not intersect groundwater tabl. In case of working below ground water table, prior approval of the Central Ground Water Authority shall be obtained. 
9.The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease arca and also implement other/suitable conservation measures to augment ground water resources 10, Occupational health and safety of mine labour shall be given the highest priority. 

the area in consultation with the Regional Director, CGWB. 
11. Budgetary provision of amount as mentioned in column 12 of the above Table 1 against the name of PP per year for the labours working in the Mine for all necessary infrastructure facilities such as health facility, sanitation facility, fuel for cooking, along with safe .drinking water, medical camps, and toilets for women, crèche for infants should be made and submitted to RPCB, Bikaner at the time of CTEICT0. The housing facilities and Group Insurance should be provided for mining labours. 12. Topsoil shall be stacked temporarily at carmarked sites only and it should not be kept unutilized for a period more than three years; it should be used for land reclamation and plantation in mined out areas. 13..The project proponent shall ensure that no natural water course / water body shall be obstructed due to any mining operations. 14.The waste should be dumped at designated site as per approved Mining Plan on non-mineralized land within lease area or outside lease area at land provided by district authority or occupied by the lesse, STP/Quarry Licence holder. The height of the dump shall be as per the approved mining plan and toe of the dump should have retaining wall. 15. The benches height, width and slope shall be maintained as per the MMR 1961l or the DGMS approval. 16. Garland drains; settling tanks and check dams of appropriate size, gradient and length shall be constructed both around the mine pit and over burden dumps and sump capacity should be designed keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the mine site. Sump capacity should also provide adequate pits, which should be constructed at the corners of the garland drains and de-silted. 17. Drills shall either be operated with dust extractors or cquipped with water injections system. 18. As envisged plantation shall be raised in an arca of 33% of total area including green belt in the safety zone around the mining lease by phehing the mve species around ML area, OB dumps, backfilled and reclaimed around water body, roads etc. or outside lease area in gensultatign witethe Gram Panchayat or Forests Department in the coming rainy season. 



19. Regular water sprinkling should be carled out in critical arcas prone to air pollution and having high levels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It should be ensured that the Ambient Air Quality parameters conform to the noms prescribed by the CPCB, 
20. Data on ambient air quality and stack emissions should be submitted to Rajasthan. State Pollution Control Board once in six months, carried out by MOEFNABLUCPCB/RPCB/Govenment approved lab. 21. Blasting operation should be carried out only during the daytime with safe blasting parameters. 22. The project proponent shall all take due care to protect the existing Flora and Fauna. Utmost precaution shall be taken to conserve wildlife. 
23. No further expansion or modification in the plant shall be carried out without the approval of the DEIAA, Jaipur(Rajasthan). In case of deviation or alterations in the project proposal from those submitted to this authority for clearance, a fresh reference shall be made to the authority to assess the adequacy of the conditions imposed and to add additional environmental protection measures required, if any. 24. Applicant shall also take prior environment clearance under aravalli Notification dated 07-05-1992 if applicable (District-Jaipur). B. General Conditions 
1. Any change in mining technology/scope of working shall not be made without prior approval of the DEIAA. 2. Any change in the calendar plan including excavation, quantum of mineral and waste shall not be made. 3. Periodic monitoring of ambient air quality shall be carried out for PM1o. PM25, SPM, SO, and NO, monitoring. Location of the stations (minimum 6) shall be decided based on the meteorological data, topographical features and environmentally and ecologically sensitive targets and frequency of monitoring shall be decided in consultation with the Rajasthan. State Pollution Control Board (RSPCB). Six monthly reports of the data so collected shall be regularly submitted to the RPCB/CPCB/SELAADEIAA including the MoEF, Regional office, Lucknow. 

4. Measures shal be taken for control of noise levels below 85 dBA in the work environment workers engaged in operations of HEMM etc. shall be provided with carplugs/muffs. 5. Industrial waste water (workshop and waste water from the mine) shall be properly collected & treated so as to conform to the standards prescribed under GSR 422(E) dated 19th May' 93 and 31st December 1993 (amended to date). Oil and grease trap shall be installed before discharge. 
6. Personal working in dusty areas shall wear protective respiratory devices they shall also be provided with adequate training and information on safety and health aspects. 
7. Occupational health survcillance program of the workers shall be undertaken periodically to observe any contractions due to exposure to dust and take corrective measures, if needed. 
8. The funds earmarked for environmental protection measures shall be kept in separate account and shall not be diverted for other purpose. Year wise cxpenditure shall be reported to the RPCB and the Regional office of MOEF located at Lucknow. 9. The DELAA/SELAARPQBditd MoEF,Regional Office, Lucknow shall monitor compliance of the stipulated conditions. The project authorities shall provide ser ofrfledinquestionnairo and ELA/EMR report to them and extend full cooperation to the above office(s) hy furnishing the feguisíte daja/infotma�lan Imonitoring reports. 

PRÖVED 
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10. The project proponént shalljubmit-six monthly reports on the status of the implementation of the stipulated environmental safeguards to the RPCB, CPCB/SEIAA/DEIAAånd MoEF, Regional Office, Lucknow. 11:A copy of the-cleiranco letor will be marked to the concerned Panchayat/local NG0, if any from whom suggestions/representations were received while processing the proposal. 12: The RPCB shall display a copy of the clearance letter at the Regional Office, District Industry Center and Collector/Tehsildar's office for 30 days. 
13 Failure to comply with any of the conditions mentioned above may rosult in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act, 1986. 
14.The above conditions will be enforced, inter alia, under the provisions of the Water(Pollution & Control of Pollution) Act, 1974 the Air (Prevention & Control of Pollution) Act, 1981] the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 (all 'amended till date) and notifications, Office Memorandum issucd and rules made hereunder and also any other orders passed by the Honorable Supreme Court of India/High Court of Rajasthan. and any other Court of law relating to the Subject Matter. 15The PP shall ensure advertising in at least two local news papers widely circulated in the region, one of which shall be in vernacular language that, the project has been accorded environmental clearance and copies of the clearance letters are available with DEIAAJaipur. State Pollution Control Board and may also be seen on the website of the Board at www..pcb.nic.in. The advertisernent shall be made within 7(seven) days from the.date of issue of the environmental clcarance and a copy shall also be forwarded to the SELAA/DEIAA, Rajasthan. and Regional Office, Jaipur of the Board. 16.All the other statutory clearances such as the approvals for storage of diesel and explosive from the Chief Controller of Explosives, Fire department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife (Protection) ACL, 1972 etc. shall be obtained, as may be applicable, by PP from the competent authority. 17.These stipulations Would also be enforced amongst the others under the provisions ofWater (Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act,1986, the Public Liability (Insurance) Act, I991 and EIA Notification' 06. 

18. Under the Provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the proponent, if it was found that construction of the project has becn started without obtaining cnvironmental Clearance. 19. in case project falls in 10 km, radiuses of National Park/ Sanctuary the PP shall obtain necessary clearance from Chief Wild Life Warden, Rajasthar/ Central Wild Life Advisory Board Under Wild Life Protection Act, 1972 Before Starting any Operation under the project. 
20. Ia case the project proposal involves any forest land, the necessary diversion order shall b obtained by MOEF and CC before starting any operation under the project. 21. Environment Clcarance is subject to final order of the Honorable Supreme Court of India in the matter of Goa Foundation Vs. Union of 

India in Writ Petition (Civil) No. 460 of the year 2004 as may be applicable to this project. 22. The lease holder must construct & puce wall around the lease arca along the forest boundary side, in case the mining lease area falls in 
part or whole within 100 meter distance from the ncarest forest boundary before starting the production. 23. Adequate provision of drinking water for wild life must be made by the lease holder near by the lease area. 



24. Environment Management Plan for all the Mines within the cluster will be submitted to DEIAA within a month from issue of the 
Environment Cloarance. 

25. Department of Ministry of environment, forest & clmate change vide letter No 1286/)s: (MKS)/2016 dated is 26h May 2016 has 
stated that the cases will be dealt as individual cases In cluster requlring EMP. This EMP can be prepared by RQP or state agencies. 
The lessee will therefore ablde by the directions/gridllnes ete. Isued by state of Rajasthan with regard to EMP from time to time 
and will be required to pay the revised amount If any for the EMP as may be directed by state of Rajasthan or any of its 
departments/agencles etc 

No.: DELAAJAIPUREC2016] |496-o0 
Copy to the following for information and necessary action: 
1. 

2 
3 
4 
5. 

6 
1. 

8 
9. 

Aliganj, New Delhi- 110003. 
Secretary, Minstry of Environment, Forest and Climate Change, Goverument of India, Indira Prayavaran Bhawan, Jor Bagh Road; 

Date: 

Additional Chief Secretary, Environment Department, Rajasthan, Jaipur. 
Chairperson, SEIAA,Arawalí Bhawan Jhalani Dungari, Jaipur. 
Chairperson, DEIAA,Jaipur. 

Member Secretary, DEAC, Jaipur. 

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for infomation and necessary action and to display this sanction on the website of the Rajasthan Pollution ControlBoard, 4, Jhalana Institutional Area, Jaipur. 

Member Secretary, 
DEIAA, Jaipur 

Chief Conservator of Forest, Regional Office, Ministry of Environment & Forest, RO (cz), Kendriya Bhawan, s Floor, Sector H. 
Aliganj, Lucknow-226020 
Director, Department of Mines & Geology, Shastri Circie, Udaipur. 

110003. Environment Management Plan Division, Monitoring Cel, MoEF, Prayavaran Bhawan, CGO Complex, Lodhi Road, New Delhi -
10. Copy to be placed in the individual ile as mentioned in column 2 of the Table 1 above. 

Member Secretary, 
DELAA, Jaipur. 
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Photographs taken during the visit: 

Fig 1: Joint Committee meeting at SDM office  Fig 2:Sign board at mining site  

 

Fig 3: Joint committee members during site 

visit at the Bhuri Doongri hanutpura  

Fig 4: Demarcation pillars at the mining 

boundary  
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Fig 5: During the inspection time Fig 6: Less plantation at the mining site  

 

Fig 7: Top view from the top of hill  Fig 8: Mining at the top of the hill  

 



Fig 9: Sh. Ramjilal house seen no major cracks Fig 10: Back side view of the mining site 
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